HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk k

- EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [H00 g%zoz\ |RGy Dated: [5-12-2.02
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rajat Gupta

S/0 Rajesh Gupta

R/0O H.No.3, Phase-II, Housing Colony, District Udhampur

vide notification No._l 12 dated | ©-01-2020for a period of one year has

been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL..B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order ; W»f’ ;‘V\
15

ol
(Mohammad Yasin Beigh)
Registrar (Adm.)
No: 51592:951212@1}1.? Dated: |[S-12-202) e
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Udhampur.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Rajat Gupta, Advocate

...... for information and necessary action.

‘ PR

) -
Registrar (Adfn.)\ gAY

e @)\/




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

2524
No: /4/0//2@ Dated: 157 157/ 07

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Umair Bin Bashir

S/O Bashir Ahmad Ganaie

R/O Koil Pulwama, Mohalla Wanpora, Tehsil & District Pulwama

vide notificatioh No. / 66 dated / é D, 2020 for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order %

I
(Mohammad Yasin Beig

Registrar (Adm.) A
No:fﬂ—égpé’)&/ﬁﬁ%ated: /3%9’/%5’/ . ﬂﬂ 0 ‘Y\
7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Pulwama.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same. ,

7. Mr. Umair Bin Bashir, Advocate

...... for information and necessary action. ’
. SL

') ,
Registrar (Adm:) 3\
2P A




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No:/é/f’)’yw/é%t?ad: lf// >~/ Dol -

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Kanika Kerni

D/O Ved Parkash Kerni

R/O Indra Vihar, Patoli Janipur, Jammu

vide notification No. 161 dated \l-02-> >, for a period of one year
has been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date 6f expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

7

By Order ‘ ,M
(Mohammad Yasin Belgh)

. Reglstrar (A
No: S 69"7I/ %/ & Dated: 757; D// 202 . HS]\‘,,@—

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publlcatlon in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. .

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
‘ 4),”%

7. Ms. Kanika Kerni, Advocate
Reglstrar (Adm.

...... for information and necessary action.
@w W




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ok

NOTIFICATION
No: /902;)M>{/Dﬂaé{ed: /57’/ 1%/ 2027/

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sanchit Gupta

S/O Arun Gupta

R/O Plot No.226, Rehari Colony, Jammu

vide notification No._| 2/ O dated /0 <] . 2020 fora period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Ce.rtiﬁcates/LL.B Degrees from the concernéd University and verification of

his/her character and antecedents from the CID. ,

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order w

e
(N[ohammad Yasin Beigh)
Registrar (Adm

No: SITF6 QD//%/&”Dated /570/>’/ D0>7 % U\W/

v

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. . Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srmagar for
information and also keeping record of the same.

7.  Mr. Sanchit Gupta, Advocate

...... for information and necessary action.

Regls rar (Ad )

(.
-3
4



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |4oY o.)[ lol\Jl% Dated: 1$- 1D —> 6>

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sarabjeet Kour

D/O Paramyjit Singh

R/O VPO Chohala, Tehsil R.S. Pura, District Jammu

vide notification No. \2. o ¢ dated [o-©1~> o> for a period of one year has

been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Orde -

«i “}f
(Mohamm Yasin Belgh)
Registrar (Adm.)
Y
No: SISE2-89| R | P Dated: 1S-15- 021 "5
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Sarabjeet Kour, Advocate

...... for information and necessary action. "
b IU/‘

Reglstrar dm.)
Rl



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: IUo@o}C 2e3) R Dated: 1€-13 - 200

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tushar Gupta
S/O T.N. Gupta
R/O Ward No.2, C/O T.N. Gupta Advocate, District Kathua

vide notification No. 1192, dated [o-0l-2-2 for a period of one year has

been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order | o ey
el

~ §
(Mohammad Yasin Beigh)

Registrar (Adh.)
No: glﬂ%"clé‘/ f261(/ (P Dated: |S-12- D 0> Pghud ﬁ/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kathua.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Tushar Gupta, Advocate

...... for information and necessary action. . ‘
Nj./
\/W

o\ iy
Registrar (Adm.)
ol



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: U ob o,’wom | Ren_Dated: C- V=S o2

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tania Sharma

D/O Omesh Kumar
R/O Basti Prem Nagar, Badyal Brahmana, Tehsil R.S. Pura, District Jammu

vide notification No._ | \22  dated |o-6)-2o>» for a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional Iicence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order V ﬂ

(Mohammad Yasin Beigh)
. Registrar (Adm.)
Wakud
No: €93 -602(R¢: [P Dated: [S-12-d0n) &~
Copy forwarded to the: - |

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Dethi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Tania Sharma, Advocate

...... for information and necessary action. '
Vet
m . \/%6/‘3’(%

Registrar (Adm.)
Qo




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
I

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: /@/o?%} %”t/a{ﬁ /5///%/%97 ,

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Navjout Singh

S/O Sr. Piyara Singh

R/O Dharbadan Thakraie, Tehsil & District Kishtwar

A/P Belicherana, Satwari Cantt., Jammu

vide notification No. | < | dated \2-&2-Y &> for a period of one year has
been extended ftill 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolutelfirial enrollment as

an Advocate is ordered there before.

]

By Order o "'%/' L
Yok
(Mohammiad Yasin l&eigh)

Reglstrar (Ad )\
Nos S/ 604~12 )5/ Buter. 157 127 >0, d

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi.

3.. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kishtwar.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Navjout Singh, Advocate

...... for information and necessary action.

P 0@%
Regist rggg -),
G



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: {Yod o{ Do) !Q(‘ﬂ Dated: 1S~ 12-2 2.3

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sanyam Pandoh

S/O Sunil Kumar Pandoh

R/O H.No.109, New Plot near Krishna Building, Jammu

vide notification No._{ 1 $>  dated {o-0l-Yoofor a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL..B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order | | \/ 6"3”%

Y
(Mohamm#d Yasin Belgh)

Registrar (&dm.)

_ No:gléllbﬂfflfn |LP Dated: 18-1>- o2 e /
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Sanyam Pandoh, Advocate

...... for information and necessary action.
X/?//lg,f;{
Reglstrar (Adm. )




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION
No:/(f”77k}/yD£aied: /Sﬁﬂ%%.

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zaheer Abbas Khan
S/0 Raja Mohd Abbas Khan
R/O Degwar Maldayalan, Tehsil Haveli, District Poonch

vide notification No. ) 673 dated [6:2.2.0 for a period of one year has
been extended ftill 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order /
y - \\/ o e

(Moham ad Yasin Beigh)
Registrar %)Ad

No: S7616- l"//@%/é/ﬁDated /ﬁﬁpﬂ_ /34%/) S

Copy forwarded to the: -

PR

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3.  Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Poonch.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Zaheer Abbas Khan, Advocate

...... for information and necessary action.

fo




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
: AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Ulo oﬁ) Dodl [RGy  Dated: (S-12 -> o>
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tushar Kalsotra

S/0 Vikram Kumar

R/O Miran sahib Road, Bishnah, W.No.13, H.No.54, Jammu

vide notification No, |1 2Y _ dated lo-0l-20>0 fora period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order A ’ ‘i
AN
(Mohammad Yasin Beigh)
Registrar (Adm.)

No: S1626-2) !RGM LP Dated: 15-12- Do R / |
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4.  President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. _

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

. information and also keeping record of the same.

7. Mr. Tushar Kalsotra, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: /41 %w”/Dated /5/7/?3// 507,

Provisional admlssmn granted under Advocates Act, 1961 in favour of

Mr. Dheeraj Kumar Raina

S/O Ravi Prakash

R/O Railway Line Patri, Bagga Marh, Tehsil R.S. Pura, District Jammu
A/P Vill. Sardar Chak Dera Singh, District Kathua

vide notification No. / 766 dated 5‘5 2020 for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order | /
. W\/‘”’S/D,/')/‘

(ﬁgham 1d Yasin Beigh)
Registrar (Adm.)
No:ﬂéﬁ%g/éé/wnated: JL7 //y/%% N/ /‘e\ﬂ/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. |

4, President, District Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same. '

7.  Mr. Dheeraj Kumar Raina, Advocate

...... for information and necessary action. /‘
| e

1%

Reglstrar (A
il
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
‘ * % %

| EXTENSION
, | OF PROVISIONAL ENROLLMENT

N(?)TIFICATION
No: /(//)/5790 Dated “Mﬁy/ D/"%

Provisional admISSIon granted under Advocates Act, 1961 in favour of

Mr. Pranav Gupta

S/O Harsh Kumar Gupta

R/O Village Ari, Tehsil Mandhar, District Poonch, A/P H.No.1385, Lane
No.5, Green Enclave, Rehari near Education Board, Jammu

vide notification No. | 622 . dated \2-2ensfor a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and anteceidents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of iexpirv unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order | w"
N>
(Mohammad Yasm Belgh)
Reglstrar ( ~/
No: 5/7{‘%57 [ﬂ%&/g)ated /-j//)/
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. |

4, President, District Ban Association, Poonch.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official

website.

Incharge Chief leranan High Court Wing Jammu/Srinagar for

information and also keeping record of the same.

7.  Mr. Pranav Gupta, Advocate

...... for information and necessary action. : /

&

Reglstrar (@l/n\)\/




./’ ,
HIGH COURT OF JAMMU & KASHMIR AND LADAKH

- AT JAMMU
~~ (Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No:“//%O% wz/%ated: /577/9,/ 2007

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Manisha Charak

D/0 Shiv Kumar Singh

R/O Rehian, Tehsil & District Samba

vide notification No._[623 dated 12.3.2020 for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order | /
b S/\')/ >

|
(Mohammad Yasin Beigh)

Registrar (Adm).)
No: $16ys- é/é/%///Dated K%ﬂ/% egls ra% %10\?/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi.

3. . Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. :

4, President, District Bar Association, Samba.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
7. Ms. Manisha Charak, Advocate
ey
-\
Registrjé (Agin 2/

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: g1t 2201 /Bodhea: 157% /20>

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nitin Bhatti

D/O Nishan Singh Bhatti

R/O 16 Khataria Kalan, Tehsil Ajanala Road, Amritsar, Punjab.

A/P Ward No.7, House No.13, Vijaypur, District Samba |

vide notification No._[ 722 dated [7. 2200 fora period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order

)
(Mohammad Yasin Beigh)

Registrar ( 2
No: ﬂé&)f&/@lfﬁDated /(///9//'3/057 ;‘E ” !
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Samba.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Nitin Bhatti, Advocate

...... for information and necessary action.

Reglkﬂé;}\) 5 -

¥



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* % %

- EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: lY1€ (’)1\: Dol [RG Dated: 1S- 10~ D_oil

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Poonam Kaul

D/O Rajinder Kaul :

R/O H.No.6, 1-C East Extension Marble Market near Sai Baba temple,
Mattoo Colony, Trikuta Nagar, Jammu

vide notification No._ 1062 dated - o[- D20 fora period of one year has
been extended ftill 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order ' K/ /5@

>
(Mohammad Yasin Beigh)

Registrar %\dm.)

R ohuld

o

No: S16€9-65[Re |/ P Dated: 1S- 1> -> 02
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K Jammu for uploading on the ofﬂcnal
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Poonam Kaul, Advocate

...... for information and necessary action. ' B
Vo
o =]
et Caks

Registrar (1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: {416 of 2o21| RGy _ Dated: =12~ D s >

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Meenal Mahajan

D/O Manish Mahajan

R/0 H.No.172, Dhakki, Sarajan, Peer Mitha, Jammu

vide notification No.|0U o dated ¢f] -~ol-Ye)e for a period of one year has

been extended ftill 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order V ﬁ

Yok i
(Mohammad YaS* Beigh)

Re%lstrar J)

No: S |666-12]R61]1 P Dated: |S-13- ) o>y
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Ms. Meenal Mahajan, Advocate

...... for information and necessary action. /
_ A :
| }\/W‘ Ay

Reglstrar Adm.)rv5

//



" HIGH COURT OF JAMMU & KASHMIR AND LADAKH
- AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: U1y of 2021 |R ey Dated: €12 =D
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Pooja Sharma
D/O Ram Saroop Sharma
R/O V.P.O Kangrail (Dehryan), Tehsil Bhalwal & District Jammu

vide notification No. o) dated Jo-0l-ded e fora period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order | \M
| N 51>

(Mohammad Yasin Beigh)
| Registrar (Adm.)
L Cle P
No: S1632-39 [RG (P Dated: 1S 122D o /
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srmagar for
information and also keeping record of the same.

7.  Ms. Pooja Sharma, Advocate

...... for information and necessary action.

b -
~ Registrar (Adm.) / 5
ﬁ Lokl

W%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
’ * % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1418 of Do) IJRCn Dated: 1S~ 12~ D o2 |
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mehak Gupta

D/O Devinder Kumar Gupta

R/O Ward No.8 House No 39, District Reasi

vide notification No. |08 dated A -0l- 2034 for a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

souqght before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order | o, .y’

ey -
(Mohammad Yasjn Beigh)

Regi\iﬁar (Adm.)
i “ (‘lo’k’/

No: S\680- Be|R&G|LP Dated: 1S-1>-300 |

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of India, New Delhi. ‘
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Reasi.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7.  Ms. Mehak Gupta, Advocate
...... for information and necessary action.

Registraf

A



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
“’//;7@7/ ”Dated M//;V/%%

Provisional admlSSIOn granted under Advocates Act, 1961 in favour of

Ms. Sugandha Sawhney

D/O Kamal Sawhney

R/O 152 A/D, Gandhi Nagar, Jammu

vide notification No._12-1"F dated _[®.,].202.0 for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Dégrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order \/ O % )

Edd
(Mohammad Yasin Beigh)

Registrar (Ad
No: 5/657?“6’5/2%/‘6ated /5%9// é\'/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Ms. Sugandha Sawhney, Advocate

...... for information and necessary action.

Reglsklﬂ\
At

A

Nakd
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT
JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: /L/%D}M%I/Dbzed /S"//Jf/wy/'

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Anshika Sharma

D/O Anil Sharma

R/O H.No.29-A, Opp. Anandpur Ashram, Shastri Nagar, Jammu

vide notification No._S F 2 dated /A, 3.2.020 for a period of one year has
been extended ftill 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order NW“S/D;,M
d/;s1n Belgh)

Reglstrar (A ¥
No: S7& qq”m/ﬁ‘}///ﬂDated: /(//’// 27, X
Copy forwarded to the: -

ron e
(Moham

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. _

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Anshika Sharma, Advocate

...... for information and necessary action.

e

N 1S3
Registrar (A K y
d 1%

o Vel
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

/L/D// ?%%Dated /—g’.///y/wh

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Anuj Sharma

S/O Vinod Kumar

R/O Ward No.11, Tehsil Hira Nagar, District Kathua

vide notification No._{S 65 dated _{6 «2 . 2.020for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order /
\/ TG
~ -

(Mohammad Yasin Beigh)
| Registrar (Ad
</ /e /) 157, éxv/
No: X/ 70/~ 0%/ 22//pDated: | &71>7 204 P
Copy forwarded to the: - |
1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kathua.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
\/’ Wm

7.  Mr. Anuj Sharma, Advocate
Reglstr wﬂ (égr/ngav/

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
24
No: Mw@/ %Z/Dated: /@'%/’V/ 20 27

Provisional admissZm/n granted under Advocates Act, 1961 in favour of

Mr. Ajay Kumar Sareen
S/O Sanjeev Kumar Sareen _
R/O H.No.63, Gali Khilona, Pacca Danga, Jammu

vide notification No. [ S #0 dated [0.3.20)8f0ra period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order ! g

(l\r{zl;alﬁmad Yasin Beigh)
Registrar dn}g w5
No:_$7/ r7—"0(5’"/L//@f/é/Dated: U%V/ DU%7 ) ﬁ@‘\\é

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Ajay Kumar Sareen, Advocate

...... for information and necessary action. !
0\£J/
A
egis rari)éé g‘%\} ./
7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Ac
* * %

t, 1961)

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Ml%of )/@L\}Rgﬂ Dated: 1C-\2- > >

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shazia Asaf
D/O Asaf Ali
R/O Fountly Malhar (Lohai), Tehsil Billawar, District Kathua

vide notification No. \1 2% dated lo-ol-2e> o for a period of one year has

been extended till 31.12.2022 after condonation of delay, subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order K/WW

~J -
(Mohammad Yasjin Beigh)

Registrar (Adm.
gistry )

No: £\ S*llllﬁl(n(lLP Dated: 1€ -12~ D> | el
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Dethi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kathua.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official

website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.

7. Ms. Shazia Asaf, Advocate

...... for information and necessary action. /
~ .

Registra )
egistra m.
e

A}

o



oY

HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION '
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No:/qzt/(;gwné/iféd: /57@?/ 0]

Provisional admission granted under Advocates Act, 1961 in favour of

" Myr. Vishav Sharma

S/0 Om Parkash Sharma
R/O Seri Mahanpur, P/O Maheshpur, District Kathua

vide notification No. ” é 8 dated /0 d-20 2 0for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and' vérification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order /

an
(Mohammad Yasin Beigh)
Registrar (Adg.‘
No: 5/:7)>’”3"?//2£//%ated: /iﬁZ/%Dj \ .;Y’} (1 7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. | Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Kathua.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Myr. Vishav Sharma, Advocate

...... for information and necessary action.

o~
Registrar (Adm,)
%
g



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: /L/M"OJ )/gated /4%”/% X,

Provisional admissiog/granted under Advocates Act, 1961 in favour of

Ms. Soni Jadhan

D/O Bhari Lal

R/O Boliyan, Tehsil Chiralla, District Doda

A/P H.No.24, Lane No.1, Amar Colony Ban Talab, Jammu

vide notification No. i 2.0:71 dated (0 [- 2020 fora period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order /
M .
. o
(Mohammad Yasin Beigh)
Registrar (Ad ‘}\‘7 7/
No:f/7>g/*33/72§/[/€ated: /%W’MJ% P §
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Doda.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website. -

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Soni Jadhan, Advocate

...... for information and necessary action. ,

26

S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ® %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /‘/”5(/‘}7 w”/lj'%féd: 15715 /505

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Saquib Farooq

S/O Mohd Farooq

R/O VPO Sangaldan, Tehsil Gool District Ramban
A/P H.No.453, Prem Nagar, (Residency Road), Jammu

vide notification No._{ 210 dated [® |- 2020fora period of one year has
been extended ftill 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

_ The renewal / extension of provisiona] licence/enrollment must be

Squht before the date of expiry uniess the absolute/final enrollment as
an Advocate is ordered there before.

By Order ’
w - ‘
- \./'W 12

)

(Mohammad Yasin Bej

| Regist
- ] gistrar (Adm |
o: 3/234 Y272y Dateg: /JT/}DZ Do T /g 99\{)/

Copy forwarded 1o the: -

» District Bar pg

e-Courts High ¢ SOciation, R

ourt of JgK

brarign :
Nnd also keepin,g High
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: {4\ c{- loLU;@G\ Dated: \CS~ D) =D e

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shaziya Bashir

D/O Bashir Ahmad Karam

R/O Habba Kadal, Kaka Road Nai Sarak, Srinagar

A/P Madina Colony Bemina near Hyder Masjid, Srinagar

vide notification No._ Y9 dated 20-09-2cl9fora period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order

No: &) 3r%)._—%&\?\fnlLPDated: 16-1) - 2021 Rt

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srmagar

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
‘Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Ms. Shaziya Bashir, Advocate

...... for information and necessary action.

e\
Registra dm,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: LH‘;Lo{)onTIRG—; Dated: |6 1)~ Do |

Provisional admission granted under Advocates Act, 1961 in favour. of

Ms. Ritu Verma
D/O Krishan Kumar Verma
R/O Behind Degree Collge Shiv Puri, L.No.3, W.No.3, District Kathua

vide notification No.\1 | dated | 6 -ol- > o>« for a period of one year has

been extended till 31.12.2022 after condonation of delay, subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as

an Ad\/ocate is ordered there before.

1 /Q'

By Order ww ‘}’:};
Pk ' 5
(Mohammad Yasin Beigh)
- Registrar (Adm.)
Q.

No:Slw8<)~GiS[RG1(LP Dated: |6 —1)2~2 o) T

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. .Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kathua.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. :

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Ritu Verma, Advocate

...... for information and necessary action.

)

° \/W
lé\eﬁrar( dm.),

/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION
No: [t 22 9) %Wéé?ed; /6 //D’/ 20

Provisional admissio(granted under Advocates Act, 1961 in favour of

Myr. Mohd Shafeeq

S/O Abdul Razaq

R/O Dodason Balla, Mohalla Chawatta, Tehsil Thana-Mandi, District
Rajouri

vide nofification No. 38> dated & -0\ —2edefor a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedenfs from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order \/NW

Yl
(Mohammad Yasin Beigh)

Registrar ( dg v
No: 3 /796~ @O)/éé/%/:ted: 16 //Q// 2057 so\t

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Rajouri.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.

7.  Mr. Mohd Shafeeq, Advocate
...... for information and necessary action.
Regls g@r (A




'HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k % '

g‘%

NOTIFICATION

No:ly2hefo 021 [RGDated: [6-12-2.0 2

Provisional admission vgranted under Advocates ACt, 1961 in favour of

Ms. Neha Sawhney'
D/O Ramesh Chander Sawhney
R/0 67/B, Bikram Chowk, Tehsil & District Jammu

vide notification No._| 055 dated 09-01-2020for a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the _date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order

(Mohammad Yasin Beigh)
Registrar (Adm.)
‘a‘g‘/\v\ﬂ\’

No:51202-01|Re|LPDated: [6-12-2 02
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Ms. Neha Sawhney, Advocate

...... for information and necessary action.

~ A\
-\ %5’\‘ >
Registrar (Adm.)

/o =
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: {425 O%ZOZ,!RG! Dated: |&-12-2.02)

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rukshar Ul Nissa

D/O Mohd Ashtaq

R/O Gangera, Dallah, Tehsil & District Udhampur

A/P Police Quarters W.No.06, R.S. Pura near Badyal Morh, CID office,
Tehsil R.S.Pura, Distt. Jammu

vide notification No._| | 24 dated | © - ©!-2020for a period of one year has

been extended till 31.12.2022 after condonation of delay, subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

- The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before

By Order 0‘\%

an
(Mohammad Yasin Belgh)
Registrar (Adm.)

No:5[8lO—\é|LRG|!LPDated: & -12-202] CEE -
Copy forwarded to the: -

Principal District and Sessions Judge, Udhampur.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publlcatlon in the next issue of
Government Gazette.

President, District Bar Association, Udhampur.

CPC e-Courts High Court of J&K Jammu for uploading on the official
website. ‘

I

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Rukshar Ul Nissa, Advocate >
T for information and necessary action. S
. N§/ﬂ > 2
) !
Registrar (Adm.)

=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Sectlon 58 of the Advocates Act, 1961)
* ok ok

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /Y24 ) %%/ %ated: /6 //3'/%’37

Provisional édmission granted under Advocates Act, 1961 in favour of

Mr. Irfan Khan

S/O Jahangir Khan

R/O Village Planger, Tehsil Thannamandi, District Rajourl

A/P Chinore, near Masjid, District Jammu

vide notification No._™>4Y)_ _ dated Do-02-250p for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
¥
By Order | o *’% ,' )//M
)
(Mohammad Yasin Bei

. ) Registrar (%m
No:S /87 737!2%/L/ Dated: % //“/%3’7 ’

2

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Rajouri.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Irfan Khan, Advocate

...... for information and necessary action. ,
- -~

ok V(gfiy/w

Registra (A;Zm )
| Z4'd
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /%7';/7 20)7/§Zted: s //”’/MM

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ashaq Hussain Mir

S/O Ab Razaq Mir

R/O Dangar Pora Pulwama, Tehsil & District Pulwama

vide notification No. 16 »  dated 06 - 0S— 202 for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

) .
By Order b W‘%
Jo R S

(Mohammad Yasin §igh)
Registrar (Adm'

)
No:f/(?"V\%"/@/%ated: /b //"/5/097 ' %\?/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. . Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama. :

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same. '
7. Mr. Ashaq Hussain Mir , Advocate
...... for information and necessary action.

| o
Registrar (Adm.)
. 0
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

&
No: [¥> ﬁ(;?W/Dated: (4 /1> ) >0,
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Vaishali Lalotra

D/O Darshan Singh

R/O Village Ratnal P/O Kheri Tehsil Bishnah, District Jammu

vide notification No.166Y __ dated 16 -6>-d > for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order ;/
\/W ) el

e 15
(Mohammad Yasin Beigh)
Registrar (Adm. v
No: S/ & >/~ 57L/”@/Dated /15//”/9ﬂ)7 QQ/ o\,
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Vaishali Lalotra, Advocate

...... for information and necessary action. /
>
sd
Re lst r (Adm
a1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: M1>9 ;}%”Aé%d: /6//9’/ D0y

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Jyotsna Ved

D/O Ved Paul Modeel

R/O Basohli, Kathua A/P Janipur Colony, H.No.887, near Gurudwara,
Jammu

vide notification No. 16672 dated } 1-0%-2ed0fora period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order \/ (’W‘ = ),,yi

(Mohammad Yasm Beigh)
Reglstrar (Ad
No: —5\/@55)’6/7/129/ Dated: /- //D—/ 0>y ¢

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kathua.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srlnagar for
information and also keeping record of the same.

7. Ms. Jyotsna Ved, Advocate

...... for information and necessary action.

. w%/i
EZgisM {%3;/’3/
i




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
E

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: {740 9) Myl!aétgd: /45//”/?097 .

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Harshni Slathia

D/O Ganesh Singh Slathia

R/O Hari Nagar, Ward No.7, Tehsil & District Udhampur

vide notification No._{S CIQ dated _/6.%. 2020 for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order /
k/ ,g/[}/’M

(Mohammad Yasi Belgh)

Registrar (Adm.)
No: . e S~ I//@/Dated /6//9’/10% Q@W/ /

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next i issue of
Government Gazette. :
4. President, District Bar Association, Udhampur.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Harshni Slathia, Advocate
...... for information and necessary action.

o

/¢'7 . !
Registrar (Adm.)

\Lun2

w









































































































































































































































































































































































































































































































































































